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would ke to ask the Minister whether
he has taken out any percentage of
losses besides the under-utilisation of
the plants by way of shortage of raw
material, loss due to mefficiency, ad-

mimstrative losses and labour
troubles?
SHRI S MOHAN KUMARA-~

MANGALAM: I do not think it is
possible to quantify this accurately.
The accumulated losses are Rs. 179.64
c¢rores as against equity investment of
Rs 594 37 crores. The long-term loan
is Rs. 41670 crores.

SHRI N. K. SANGHI The Railway
Minister said that the demurrage by
the public sector undertakings during
1971-72 was Rs. 271 crores. The Rail-
way Minister ha: also stated that
major contribution for this has been
by the Hindustan Steel Limiled. Will
you please check up as to what 1s the
demurrage paid by the HSL? Have
you pinned down the responsibility on
the officers who are responsible for
thesc losses® More than Rs. 2 crores
are losi by way of such demurrage.

SHRI S. MOHAN KUMARA-
MANGALAM: I have no figures with
me at the present moment. 1f he puts
a separate cuestion, I will answer.

SHORT NOTICE QUESTION

Implementation of Kothari Commis-
sfon's recommendations in respect of
pay scales of school teachers

-+

S.N.Q. 4. SHRI HUKAM CHAND
KACHWAL

SHRI JYOTIRMOY BOSU:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Kothar1 Commission's
recommendations in respect of the pay
scales of school teachers have been
implemented by each and every State;
and
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(b) if not, the names of such Staies?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROPF. S. NURUL HASAN): (a) and
(b). (1) The recommendations ot the
Education Commission, 1064-66
(Kothar1 Commission) in respect of
pay scales of school teachers are given
in Statement I, laid on the Table of
the Sabha. [Placed in Library. See
No. LT-4424/73].

(11) The extent of the implementa-
tion ot the above recommendations by
different States, as reported by State
Governments, 1s shown 1n Statements
II to IV, laid on the Table of the
Sabha. [Placed in Library. See No.
LT 4424/73
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PROF. S. NURUL HASAN. &,
education 1s a State subject. The
recommendations have been forwarded
to the State Governments and the State
Governments have to take a decision
in accordance with their ways and
means position I am afraid, Sir, it
15 not for me to tell the State Govern-
ments ag to what the wage structure
in their States should be in respect
of a subject which is very much in the
State List
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PROF. S. NURUL HASAN: We have
forwarded the recommendations of the
Kothar1 Commission to all the State
Governments. We have algo, as the
House would recall, adopted in 1968
the national policy resolution on edu-
cation which has a definite paragraph
relating to the teachers, but for obvi~
ous reasons, it is put in general terms.
I would draw the attention of the
House to the following paragraph,

which with your permission. I shall
read out

‘Of all the factors which deter-
mine the quality of education and
its contribution to national develop-
merit the teacher is undoubtedly the
most 1mportant It is on his pepr-
sonal qualities and character, his
educational qualifications and pro-
fessional competence that the suc-
cess of all educational endeavour
must ultimately depend. Teachers
must therefore, be accorded an
honoured place in society Their
emoluments and other gervice con-
ditions should be adequate and
satisfactory, having regard to their
qualifications and responsibilities.”.

The policy of the Central Gevern-
ment has been spelt out in this resolu-
tion which has been gpproved of by
this House as well. We have for-
warded this to all State Governments,
and as you, Sir, weuld bear me ont, it
is not possible for us to 1ssue direo-
tives to the State Governments in a
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matter which is entirely within the
purview of the State Government
itself
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PROF. S NURUL HASAN: 1 do
not consider myself a specialist on
financial relations between the States
and the Central Government, but my
understanding was that the fnancial
allocations of the total national re-
sources out of the Central revenues is
done by the Finance Commission, and
so far as developmental expenditure
18 concerned, 1t is done by the Planning
Commnussion. The Union Ministry does
not directly give money to the State
Governments for this particalar
scheme
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SHRI JYOTIRMOY BOSU Maie
than 8,000 Haryana teachers have
courted arrest, 2,000 have been sus-
pended and the services of 1,000 have
been terminated Even lady teachers
have not been spared, théy have been
tortured and terrorised. This 15 in
the context of the Kothari Commis-
sion’s recommendations which are a
Central Government product.

The Minister has given three state-
ments, one covering primary school
teachers, then trained graduate fea-
chers and then post-graduate teachers.
As regards the difference in salarfes,
Haryana boasts fo be the richest State
in the country; they compare them-
selves with Punjab. But when the
question of paying wages to teechers
comes, they violate the recommenda-
tions of the Kothari Comnyissith. The
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Commission say clearly on p.57 of
their Report:

“While we realise the need to link
salaries with the cost of living, we
think that this can be better done
through the principle of panty”.

What steps are being taken to imple-
ment this particular recommendation,
to see that parity is maintained bet-
ween State and State, specially States
like Punjab, Haryana, Himachal Pra-
desh and Delhi?

Secondly, they had asked for grant
of dearness allowance. There is a
specific recommendation on that:

“The principle of parity on which
dearness allowance is to be paid to
all teachers should be related to
those of government servants”.

I want {0 know what has been done
about this.

’I‘.hxtdly. there is the policy regarding
posting of teachers 20 miles away. The
Commission say on thig on p. 62:

“Difficulties often arise in the
rural areas when no residential ac-
commodation is available locally
and the teacher is compelled to
stay in another locality. This in-
referes with the efficiency of his
work and prevents him from build-
ing up proper contacts with pa-
rents or undertaking programmes
of adult education”..

What is being done in regarg to this?

Grant of house rent allowance is
also another demand. When no resi-
denttal accommedation is provided,
adequate provision for house rent al-
lowance should be made. This is a
spucific recommendation of the Kothari
Commission. We would like to know
what is proposed o be dons on this.

Ag regards grant of medical allow-
ance at 1 _rates, there iz a
specific recomiiendation which says
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that suitable assistance in regard to
sickness or disease and such other
unforeseen calamities should be given
We would lke to know whether this
recommendation 15 being implemented

SHRI SHANKAR DAYAL SINGH-
This 15 not a half hour discussion.

SHRI JYOTIRMOY BOSU: I am
absolutely on the Kothari Commis-
sion s recommendations. You want to
oppose feachers. It is a shame on
you,

Then there is a recommendation
with regard to grant of civic rights,
trade union rights and so on. The
Commission clearly says—this will
interest you—

“The code of conduct and discip-
line and rules applicable to teachers
in government service and those ex-
tended to local authorities’ services
as well are the same for other gov-
ernment servants. There 8 »no
reason why this should be so. Each
profession should have a separate
code of conduct. Moreover, the exist-
ing conduct and discipline rules
were mainly framed under a foreign
regime when control of the politi-
cal views of teachers was a major
objective of official policy”.

I want to know from the hon.
Minister his comments on the same.
This disparity in pay and this posting
at places 20 miles away are conira-
dictory to, and against the recommen-
dations of the Kothari Commission, 1
want to know from the Ceniral Gov-
ernment their comments on this.
They cannot absolve themselves by
saything that edpcation is a State
subject. What axe his reactions on
the points that I have made out just
now?

In Haryana, the total sélety of a
primary teacher is Hs. 427; ih Hima-
chal Pradesh, Rs, 448; in Punjab—it
is the highest—Re. 408. We are
proud of this. Then, for the trained
graduate teacher, it is Rs, 513 in
Haryana;.
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MR. SPEAKER: You are making a
speech; this is not a debate. Ask
your question.

SHRI JYOTIRMOY BOSU: I am
talking about party. I have put
about four to five questions to which
I want the Minister should give
specific comments. I have quoted
from the Kothari Commission report,
wherein they have made specific re-
commendations which are being vio-
lated by the Haryana Government.
What steps does the Minister propose
to take, in respect of this adamant
attitude, the obstinate attitude, for
which the Chief Minister is famous.
We want to know what he proposes
to do, especially when education in
Haryana State has come to a stand-
still. 10,000 teachers are on strike.

PROF. S. NURUL HASAN: Sir,
there are two types of issues which
have been raised. One relates to the
pay-scales.

SHRI JYOTIRMOY BOSU: Parity.

MR. SPEAKER: Why are you in-
terrupting? He has started to reply.
If you do not want to listen, then it
is a different matter. You must have
patience.

PROF. S. NURUL HASAN: There
are two types of comments which the
hon. Member has made. The first
relates to the question of pay-scales
of tegchers with which this short
notice question is connected. The
other is with regard to other matters
which are not directly related to
the question of which notice was
giveh to me. Therefore, I would not
make any comment on the other mat-
ters. In regard to the other matters.
I would like to seek your guidance.
My understanding of the Constitution
is that we can forward to the State
the recommendations of the expert
body. We have generally approved
of these recommendations, but for the
implementation and acceptance of
them, the proper authority is the
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State Government, I do not know if
I have any authority. I shall be
grateful if I am given light and gui-
dance in this matter if I have any
authority to force any State Govern-
ment to take action which, in its own

opinion and judgement, it should
take.
SHRI JYOTIRMOY BOSU: So,

was publication alone your duty, and
not implementation of the recom-
mendations? Tell us kindly; do you
mean to say that only the publication
of the report was your duty and not
the implementation? There is a spe-
cific recommedation on parity. Why
should there be this disparity among
the neighbouring States of Punjab,
Himachal Pradesh and the Union
territory of Delhi? I want to know.

MR. SPEAKER: I have no objec-
tion to the Minister replying. Bul
kindly sit down, Mr. Bosu. (Interrup-
tion) I request everybody to sit
down,

SHRI JYOTIRMOY BOSU: Main-
tenance of parity is one of the speci-
fic recommendations of the Xothari
Commission. I have quoted from the
Kothari Commission report.
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SHRI JYOTIRMOY BOSU: I have
cited the Kothari Commission Report.
Let him give us his comments.

MR, SPEAKER: I have no objec-
tion. I have asked the Minister to
reply

SHRI JYOTIRMOY BOSU: In one
State, education has come to a stand-
still. 10,000 teachers are on strike.
(Interruption) I seek your protection
and guidance in this matter,

MR. SPEAKER: Every profection
is there. Please sit down.
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SHRI BHAGWAT JHA AZAD: The
Minister has raisedq an important
question on which we want to have
your opinion, Is 1t for the Minister
in the Umon Government only to for-
ward the report?” Is it not a fact that
under the Constitution quality control
and co-ordination is the subject for
the Central Government? Is 1t
enough for the Central Government
to set up a commission or a parha-
mentary committee? All the Chief
Ministers in the National Development
Council lay down a policy and ask
the State Governments to implement
a pay scale which is beyond their
financial capacity? If that is sp what
should be done? We want a reply
on that.

MR SPEAKER: The Mnister has
been asked as to what is the sonsti-
tutional position? I am not going to
enter into that; T do not know what
1s the constitutional position. But I
think once the recommendations of
the Commission are sent to the States,
at least the Centre can enquire from
time to time how much they have
implemented. It is not a question of
Constitution or any other thing. The
Centre can enquire how far they
have gone into that. Np more
(Interruptions).
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SHRI AMRIT NAHATA: In view
of the utter helplessness expressed
by the Union Education Minister and
in view of the need to introduce an
clement of uniformuty in educational
standards all over the country and
also in the living and working condi~
tions of the teachers all over the
country, will the hon. Minister come
forward before this Parliament with
a proposal to shift education subject
from the State list to the Concurrent

List?

PROF. S. NURUL HASAN. Gov-
ernment has no such proposal under

congideration.

SHRI H, N. MUKERJEE: May 1
know, how is it that the inspite of
the same party runmng the Central
Government as well as the Govern-
ment in Haryana the decision of the
Central Government regarding the
desirability of the implementation of
the Kothari Commission ih respect of
g0, many matters is not being imple-
mented in Haryana and the Govern-
ment chooses to express its inability
to do anything about it? This is
extremely paradoxieal; I would like
to have an explanation.

PROF. S. NURUL HASAN: The
hon. Member is on very friendly terms
with the leadera of my party. This is
a question which should be directed
to them. I can only exercise the
authority which I hove under the
Constitution.
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intervention.
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SHRI SHYAMNANDAN MISHRA:
What 1s the total amount involved 1n
implementing the recommendations
of the Kothar: Commission, so, far as
the State of Haryana is concerned?
May I know whether the Siate Gov-
ernment of Haryana lacks the entire
smount involved in implementing the
regommendations? Then the question
naturally arises whether this matter
has been referred fo the Finance
Commission, which ig currently con-
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sidering the state of finances of the
country and the amount of resources
that would be devolving on the
States

PROF 8§ NURUL HASAN: In
regard to the matters referred to the
Finance Commission, I would request
my hon friend to put this question to
the Finance Minister. He may be
able to throw some lLight on it. I at
feast do not know what are the
matters which have been referred to
the Finance Commission Then, as
regards the financial impact of the
implementation of the Kothar1 Com-
mission recommendations, I have net
made any calculation with regard to
all the States of the country

SHRI SHYAMNANDAN MISHRA:
I am not asking for the entire coun-
try but for the State of Haryana. If
the Minister has not come prepared
with that information, he is not res-
pectful to the House

SHRI BHAGWAT JHA AZAD:
The policy statement high-lLighting
the importance of the teachers’ lot
and the pay scales was Jaid dowm
after consulting the Education Minis-
ters of the State Governments, not
once or twice but thrice, and after a
Commuttee of this House went into
this question, Do the Government
feel that many of the State Govern-
men'ts, excepting perhaps that of
Punjab and Haryana, are not in a
position financially to implement the
recommendations of the Kothari
Commission? In that case, do the
goverhment propose to come forward
to suppletment the finances of fhe
State Covernments in implementing
these recommendations, if necessary
g%ving the entire money from the
kitty of the Union Government but

trying it for the implementati
these recommendations? on o

PROF. 8. NURUL HASAN:
not in a poeition to answer this ques-
ton oft hand. But it would still be
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for the State Gowvernments to make
a specific request to the Union Gov-
ernment if any financial assistance is
needed to implement a particular
recommendation of a Commission ap-
pointed by the Union Government, I
have no doubt that any such request
will receive the most earnest conside-
ration of the Union Government,
subject to the ways and means posi-
tion of the Union Government, and a
proper decision would be taken after

taking into account the various pre-
cedents.

SHRI S. M, BANERJEE: The
whole frouble of Haryana teachers’
strike arose out of either mon-imple-
mentation or partial implementation
of the various recommendations of the
Kothari Commission. Now, Haryana
teachers met the Prime Minister yes-
terday—it has come out in the news-
papers today. I would like to know
from the hon. Minister whether the
Prime Minister hag given any assu-
rance or she has promised to lock into
the matter and, on the basis of that,
whether this matter will be taken up
with the Chief Minister of Haryana
and settled once and for all.

PROF., 8. NURUL HASAN: This is
a question which the Prime Minister
will be in a better position to answer.

SHRI S. M, BANERJEE: Sir, the
whole trouble arose out of the non-
implementation or partial implemen-
tation of the various recommenda-
tions of the Kothari Commission.
They met the Prime Minister yester-
dsy. 1 want to know from the hon.
Minister whether the Prime Minister
has given any promise and, it so,
whether the hon. Minister will take a
directive from the Prime Minister to
ask the Chief Minister of Haryana to
implement the recommendations of
the Kothari Commission. Will he
contact the Prime Minister?

MR. SPEAKER: Have you got a
clear-cut answer to that?
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PROF. S. NURUL HASAN: No,
Sir, not to my knowledge.
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PHOF. S. NURUL HASAN: I
would have certainly obtained the
legal opinion if there had been any
matter of doubt. “Education” is
squarely in the State List and the
Union Government, in my opinion,
must respect the authority of the
State Government, The only chance
of having a nationdl policy accepted
by the country is that there should
be voluntary consultations and volun-
tary decisions to implement the
national policy. The moment I give
an impression to any of my collea-
gues, the Education Ministers of
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State Governments, “If you do not
do this, we shall issue a directive”,
then there iz no possibility, under
our Constitution, of having any uni-
formity of national policy. Therefore,
my policy has always been to hold
consultations, to hold discussions,
making it clear that the Central Gov-
ernment fully respects the authority
of the State Government in respect
of educational matters.

ot qfevare fag wivew : eftee
qige, o 7l S A oF gata &
AT R G AT {6 g Rrerd Wit
N arad g Aty Ve TEAHE HY
g % awy | o v wew wT A
Far a1 N TYg FAEA a1, T
N FraT B Gare F fag I
A aes ¥ ferra oY, 39 ardy sy adf
NE-REFH & fagIga =i ¥
wrd FAaA wraw foar | § A
wﬁ%mmgmﬁ
famfoat  ® 7w & forg ww s

T qe §,  wfer o Wi g
# ghcrn . s racER ge § o
t 1 eforor & Al Wrerh Wi
¥ &tk & fag el el o
 fewlt 3 firdy 1 3w & T oY g WK
worgge o Agur ¥, Frw awg &
Zawdr Tre % zw ¥ IT W 9w
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HUE aE, A F 3T F ay ¥ D W)
goe faear fear man, 97w ww
i fed M, 7 aw A’ w1 TR
IEN W Agew ¥ arved fear a1
# orAT AvEa g i 99 ¥ a7
& arr et wdEw ¥ 99 Wy 0§ wwn-
w4 fegr ar @ ?

AT Wl oY Wl Y ¥, =gl
gfamon Tz & ama # £ofv | SR
o e faar ar fs dad dive =é-
Fz i Amfadfar 2w 9T wrar wfig
afer gk & famr gfemnr wetie &
g fafreet g & 3@ ol
N fowe st fear | o g8 & w1
e fafres taar Wik
e @ e dga mid Sraw
wie A oY I A oW A ¥ I
fear omg —& s A § B sl
e ¥ @ Ard el & oy § W
fipar ?

ofivt gngw, gfomm ¥ gAR
afer ¥ 0 St WY v fem
mar 1 h Bad f Wit & R
gfere gur o Wik 3% & @ wgE I
gq® fiear mar | o R AR
Wt 7w wwkde ariw wamerd
W A A wR Q wT AT di Wy e
gt § a1 ez it § Ol g e-
tw W sw

oo wew: FOW werd
wiwr & A A Suw o F e
g gy, Wiw e ¥ ® ©
o

PROF. S. NURUL HASAN: I have
already submitted that the purpose
of the Union Government in appoint-
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ing the Education Commission was to
review the total national situation m
regard to education and to make
recommendations. Those recommen-
dations, I think, have been good
recommendations. The House has
considered those recommendations,
and on the basig of that, the National
Policy Resolution on Education was
adopted.

It 1s a fact that many of the
changes that have been introduced
in the various States of our country
have been deeply influenced by the
recommendations of the Kothan
Commission. I would, therefore,
most respectfully submit that the
Kothari Commission's report has al-
ready and has been continuously in-
fluencing the thinking of the various
State Governments.

As regards the other matter, I
would gain veniure to repeat what I
have said that I would like to know
what authority do I have to issue a
directive,

As regards consultations, I would
further like to submit that consulta-
tions between the Union Government
and a State Government in regard to
a matter which is exclusively in the
State List, cah only be meaninghul if
these consultations are kept confiden-
tial and not used for various political
purposes. Then they are likely to
be moare fruittul.... (Interruptions),

s gferare fag wiww  fafrex
aEE A 3q ¥ ae o e g @,
IR AR F 7o At vy

ft TREgm AR : Wi W,
¥ agr www § W X 3@ wifac §
A fegr o i el § mie
¥ ¥ fm fm womd W o
firat, Sud fag g wad aga guedi 4
Wy qu § IR ag ot o e
I WA W weEw § i gafer
T R Ty W feamr wgw @0 #
am § T owowd & qofeew ag
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wgr wgan § ' oA Wk w
Ta ¥ frw & d=r fear 1 R AR
erd  wiww T g fer
g @ fawmfod & waw f dav
T gar, w fag oz Frderd W
9% wmE AT § | T BErd e
rfce firr, s g e el
FATEY & @19 AW A A, TN
fordard oo 9T & 1 W e dar
W, TulC AT I A TEN T TR
T L W AT AT W §
AEA Frar A EEY v A T, ged
w27 fawfedt A aww o &
ST ATTE g wERt areat § f
ot ¥ e § el @ & of
&, SEHT HEET HYA U WY T AW
Aferr A fs w1 afeaie f Hdw
7 &, sdtew & AT 7 AR Iaq;
awr fagrfed sy amg ST s St
AT Frorr @ EY 6 ST ATET IS Y
qur § wew Aifod | g aeg w1 w=A-
A FAMT S Ry fawrfan #7 are-
Tam TET FwTTew A€ Y

U@ REAT . WY &gd WeEt
W A g

ot wew fagrdt  aored ¢ WS
#EET, WY X GA-IN S
& ot o garen fear 3 1§ sfy www
fF umet ®t WX T oAwE )
adqrare o & F1gY & SR wTer Ay
Wy o

o QRo TN XN : 59 & Tl
for @t o gz § § owd "W
S FFATE 1,

SHRI PILOO MODY: The Minister
wag trying to thake eut hat the
recommendations of the Kothari Com-
mission cannet be implemented be-
cause the implementation s i the
hands of the"States, I assume that

when 2 Commission Jlike thig Is
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appointed, 1t 1s 1n keeping with the
policy of the Government to find out
through the Commission of inquury
the facts and 1its conclusions

It 1s also the policy of the ruling
party that that should be implemented
In the State elections they appealed
for votes in the name of stability, 1n
the name of unity and pursuing poli-
cies and so on, and, they have got
those Governments now The Central
Government and those of the States
being of the same party I sece no rea-
son why the Centre which can send
Chief Ministers, disruss Minusters ete
cannot implement the Kotharn Com-
mission’s repoit

PROF S NURUL HASAN 1
think I have already answered this
question It is virtually the same as
the question put by Prof Mukerjee

o FwTy - wel¥ Y ¥ qEmET A
fe Tol & wiwwe w1 faww 3,
7g # T gam IwW T @, 3
A ot #Y Aew & AfeT I T
N A FofafaA oy 27 0 &
AT AT R N

PR-wEr st ¥ wawr 5 oA
FqTET AT A wnfawr wAE AT an
#ar wrede feorddee w1 w1 Y fw
T =T TSy oeTT WY ¥ W
Ffra firer werery J,  § ST g
g el witvw f fewfer ¥
wor fred @ W oW aerd Y
FWT 93T | FEEy fawifor  onfm
sh o v feode @ S
v A | R A T & oo
FWTY WY Ty wee Rerdt  aan
el sfom N frafolt #r qo
& g & e i 1 w3 fear
o ?

Qe wifs gy Vo
W W7 AT TR WA, Y ey
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# @lw Nw gx Aq ], walw
famifenr g & &t Ao d wfw
f¥ 9@ WA @R ¥ fag A ), @ vsnaw
w1 A o wy tfem ¥ oW
7o 9T & %7 garer A § Frk wrrvwe
Y &7 off gAY wEgw o A A
T FNT WAy qr wAY o A Agy
F firy welt wr a1 @ W N &
o fr oy ¢@ Ay giew A w7

-

TEHT A=Y Sy ST ¥ |

PROF S NURUL HASAN Each
State Government formulates 1ts own
proposals and submit them to Plann-
mng Commission and Planning Com
mission takes overall wview of the
matter If they feel that additional
financial assistance 1s needed, thecy
can always say so 1 do not have any
outstanding proposal from Haryana
that they wanted such and such
amount of central assistance I am
therefore unable to make a fina]
statement

I shall answer the other question
also, I have alregdy submitted to the
House that the consultations between
the State Governments and the Umon
Government should not be made pub-
lic Otherwise, the State Govermment
can justifiably take the view that the
Unmon Governmient is mterfermg m g
matter which 18 squanely in the State
lhist It is only on this basis that con-
sultatiohg can always take place and
consuttations have been held, and our
views are known to the Government
of each State in this matter

1

MR SPEAKER: Now, Shri P G
Mavalankar

1258 hrs.
[Mr DePUTY-SPEARER in the Chair]

MR REPUTY-SPRAKRR: (Inter-
ruptions). Let hon, Members hsten to
me kindly. I am trying to regulate
the proceedings, I am not {rying to
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shut out anybody, I think we have
taken one hour on this question
already. I am not trying to shut out
anybody, as I have said already, but
I think that it is necessary that we
should put a time-limit to this. If
some Members want to ask ques-
tions. ...

SHRI PILOO MODY: One more hour.

MR. DEPUTY-SPEAKER: 1 do
not mind. Let the House decide. I
am functioning here by the authority
of the House. If the House is so
responsible or irresponsible, I do not
want to say, if the House wants to
devote another one hour to this....

SHRI ATAL BIHARI VAJPAYEE:
By implication you are saying....

MR. DEPUTY-SPEAKER: I am
not saying responsible or irrespon-
sible. It is up to the House to decide.
If the House decides that another one
hour is justified for this question or
another two hours are justified for
this question, let it do so, and 1
would run the House accordingly.
But let ug be realisticc We have
taken one hour already. Should we
devote another ten minutes or fifteen
minutes to this question? There
should be some limit to it. Let us
fix the time-limit, Let it be ten
minutes or ffteen minutes. Why can
the House not teke a simple decision
lke that? I shall accept ffteen
minutes; but let us put a titme-limit.

SHRI BHOGENDRA JHA: Fifteen
minutes will not do....

MR. DEPUTY SPEAKER: Order,
please: Let me complete what I was
going to say....

SHRI BHOGENDRA JHA: You
are asking for our opinion. Am I not
entitled to give my opinion? Other-
wise, why do you ask for our opinion?
You may decide it yourself.
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MR. DEPUTY-SPEAKER: I am
only saying that there should be a
realistic time-limit. That is all.

SHRI BHOGENDRA JHA: Fifteen
minutes will not do, because one
Member may speak for fifteen minu-
tes. You should stop speeches and
permit only questions by Members.
Otherwise, one Member may himself
speak for ten or fifteen minutes.....

MR. DEPUTY-SPEAKER: I agree
with Shri Bhogendra Jha that unly
questions can be asked. That is the
first point.

Secondly, I am in a difficulty, be-
cause I have come in the midst of
the question, I do not know which
Member has asked a question and
which Member has not. 1 would
leave this to the responsibility of the
Members.

SHRI PILOO MODY: You
putting the House on its honour,

are

MR. DEPUTY-SPEAKER: Those
who have asked questions will kind-
ly exercise self-restraint by not elbow
out others for getting the opportunity.

Mr. Sharma,

SHRI P. G. MAVALANKAR: On a
point of order,

MR. DEPUTY SPEAKER: 1
will be coming to you (Interrup-~
tions), How can I follow when so
many members speak?

SHRI P. G. MAVALANKAR: I
was on my legs.

MR. DEPUTY-SPEAKER: Al
right. You see how difficult it is for
the Chair even to follow what you
are saying. If you had told me very
simply that you were on your legs, I
would have allowed you to continue.
Instead of that, you are being sup-
ported by 10 other members. This
makes it so confusing. I want you to
say, not 10 other members,
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SHRI P. G. MAVALANKAR: What
can I do? With all respect, if other
members get up, how can I help it?
I was already holding the floor when
you took the Chalir.

MR. DEPUTY-SPEAKER: Ask the
question,

SHRI P, G. MAVALANKAR: Be-
fore you took the Chair, I was saying
that quite frankly the Minister has
giwven not only distressing but very
angering replies The whole difficulty
is....

MR. DEPUTY-SPEAKER: We
have agreed that there should be no
speech.

SHRI P. G MAVALANKAR: I am
comung to the question. My point 1s
that the Minister’s reply is not only
distressing but delightfully and dis-
tressingly vague 1 cannot under-
stand.. .,

MR. DEPUTY-SPEAKER:
tion?

SHRI P. G. MAVALANKAR: All
the previous speakers have spoken for
5 and 7 minutes. My question is this.
Is it not fair to expect that this coun-
try has a Minister of Education who
is a full member of the Cabinet? I
cannot understand it when the Minis-
ter of Education comes here and says
that he is helpless in this regard and
that. If he says, as he said a little
while ago, that letters have been sent
to State Governments, without the
supporting strength of Union Finances,
what is the goad of sending these re-
commendations? If one of his distin-
guished predecessors appointed the
Kothari Commission, was it merely
with a view to having a few more
pious desires and wishes on the part
of the Government? Teachers here
and ell over the country are in a very
distressing situation. It is no use
having repeated speeches from Gov-
ernment slying thet teachers are the
centre of everything and they would

Ques-
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be looked after. Will the Minister of
Education, instead of getting guidance
from the Chair, which he was trying
to do before you took the Chair, seek
guidance from hig own colleagues to
make the Minister of Education a
full-fledged Cabinet Minister?

-y
Secondly there is no point in say-
ing that Government is helpless.
After all the majority of State Gov-
ernments, ...
MR. DEPUTY-SPEAKER: Order.
order. I must shut it now.

SHRI (P. G. MAVALANKAR:
There is no point in saying that he is
helpless. After all, in the majority of
States, his party is in power, and a
good number of Chief Ministers are
nominated by the Prime Minister.
This is a nominated democracy (In-
terruptions). Of course, it is a nomi-
nated democracy.

PROF. S. NURUL HASAN: If the
Constitution leaves me open to the
charge of helplessness, I would much
rather act in accordance with the
Constitution than please somebody and
say ‘Oh, what a powertul follow I
am’. The powers of Government
derive from the Constitution.

MR DEPUTY-SPEAKER: Order,
order. (Interruption).

SHRI PILOO MODY: The Cons-
titution has rendered him helpless.

PROF. S. NURUL HASAN. This
adjective is with due respect, not
quite relevant to the question which
has been asked.

SHRI S. B. GIRI rose—

MR. DEPUTY-SPEAKER: Please
sit down, Mr. Giri.

PROF, S. NURUL HASAN: The
question is one of seeking information
as to which States have implemented
the recommendations of the Kothari
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Commission in respéct of the pay-
scaleg of school teachers.

SHRI JYOTIRMOY BOSU: Parity.

PROF. 8. NURUL HASAN: That
information hag been supplied to the
hon. Members. I would deeply re-
gret if any Minister of the Central
Government were to ignore the Cons-
titution and start issuing directives
where the Constitution does not give
him the authority to issue the direc-
titves.

MR, DEPUTY-SPEAKER: Mr. A.
P, Sharma.

SHRI A. P. SHARMA: Sir, this
Kothari Commission was appointed
by the Central Government, and the
Central Government desires and also
advises—

SHRI JYOTIRMOY BOSU: 1 ob-
ject to this; no speeches should be

made,

MR. DEPUTY-SPEAKER:
questions.

SHRI A. P. SHARMA: My ques-
tion is this. Since the Kothari Com-
mission has been appointed by the
Central Government, and since the
Central Government desires or has
advised the State Governments io im-
plement the recommendations of the
Kothari Commission, I want to know
if a particular State or some States
do not implement the recommenda-
tions of the Kothari Commission,
what steps the Central Government
propose to take for the implementa-
tion of those recommendations.

Only

PROF. S. NURUL HASAN: The
only Constitutionally correct procedure
for the Central Government would be
1o hold consultations. Those consul-
tations have been going on and will
g0 on in respect of all measures for
educational reform,

SHRI MADHURYYA HALDAR:
For the last ome beur, the Education
Minister has been saying that he is
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constitutionally helpless and he is
holding discussions with the State
Governments to implement the Ko-
thari Commission’s recommendations.
1 want to know from the Minister
whether any State Government has
asked for more allocation of funds for
implementing the Xothari Commis-
sion’s recommendations in toto and, if
50, the details thereof,

PROF. S8, NURUL HASAN: Some
State Governments have asked for the
assistance of the Central Government
in order to implement the wvarious
measures of reform. In some cases
the Central Government has been able
to provide assistance and in some
other cases the matter is under consi-
deration.
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foq wfmy Tafey fear so fe
oifs oY el AR EET 9 @M
& AE A R o, 9y qw a ?

Wro Qo ATW FUF : R fafe
At amr &7 ¥ o AT A ¥ I
g1 g Tt 2w vearT A
g1

off wfw yow : sfeaw a=f@@
mmaﬂtmg:

-ﬂmmn' et . 1w A
#F wrd whaw i famfo A ey
FW ¥ fag faeel #1 w=EE s 99 @
g frawaga s agifiea . §
IR WY U W WA wzedt F
weRiy W WY 2ed g T W Aol
et fafeer oodl & war wifadl Wi
ey dfedl #Y feeslt ¥ Fhw oI
F av faw v, a¥WT 7% 0
e faaan A I diw @ § oifs
T fedl & o waan swewt o § AR
T IR A, A g & qE, e A
g v @k ?

PROF. S. NURUL HASAN: The
entire question of changes in the educa-
tional system has been recently dis-
cussed .in September 1972 by the
Central Advisory Board which includes
all the State Education Ministers. Now,
the Kothari Commission, T may res-
pecttully submit, does not refer only
to pay scales: it has made voluminous
reqommondatfom which cover all as-
pects of education. . Now that we have
baen given some Mclt!on of the
amouynt’ nvalhbk 1 propose 1o invite

the standi omn;ttﬁe .of the Central
\Wisory ucation to go
fﬁ' 8, the. donnected with

_problems ¢
educational reforms. I also hope that
Smumho;dh:gthatnmﬂngottho
stindinig’ comimitee, ‘it il be pomible
¥ar ’“ﬁﬁtiﬁﬂi*nueﬂngdﬂn
Central Advisory Board and then place
all the problems which are so vital in
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our educational life, Mr. Deputy,
Spéaker, béfore you occupied the Chair,
1 quoted from the national policy re-
solution ‘ot~ educatioti, That is the
policy Which has been approved by the
House and which the Central Govern-
ment considérs to be the correct policy.
We shdll ceftaitily try to bring our
views in fhe matter to the notice of
the Central Advisory Board and try to
persuade them to give their support
for the implementation of the national
policy resolution on education.

MR. DEPUTY-SPEAKER: If ques
tions are’ short and answers are short
too, we shall be able to dispose of this
queéstioh, ’

SHRI VASANT SATHE: In view of
the fact that the hon. Minister is sC
anxjous about the constitutional pro-
vision and is trying to persuade fhe
Ministérs Yy consultation, mutual dis-
cussion. wﬂl_ he kindly let us know how
long hé hopes to take to persuade the
Minister of the Haryana State and
succeed in persuading ‘Shri Bansi Lal?
Till Be succeeds in persuading them
about Kotharl Commission’s recom-
mendations, will he stop thinking of
other ideas of new reforms in educa-
tion which will need firther persua-
sion? ‘Will you do dhe thing at a time
and how long? '

PROF. S. NURUL HASAN: I am not
in a position to give a time-limit to the
House. Secondly, educational restruc-
ture is an entire package which cer-
tainly includes: the terms and condi-
tions and status of teachers.

MR. DEPUTY-SPEAKER: I gaid I
am not goinig to shut out anybody, but
still we have to follow & certain norm.
Prévioutly 1t dsed tp be thi practice—
it is the practice even now—ihat wiien
oneortwomembentmnaperue\ﬂar
group’ or party have asked questions,
we think" that shotld' be sufficfent. But
héte it seerns’ eveivbndy wmh to ask
a qﬁeﬁtion S

Sﬂim .zm “Within
the liniltations’ provided by the Consti-
tution and fromn the restrum of this
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House, is the minister committing the
Government of India today that the
Government wants that State
Government should attempt to speedily
implement the recommendations of the
Kothari Commission and whether the
Central Government wants that the
Government of Haryana also should
resort to the path of negotiation and
not repression and to the farthest pos-
sible extent attempt to meet the
demands of the teachers?

PROF. S. NURUL HASAN: The
Central Government ‘would certainly be
happy if all the States are a%le to
implement the recommendations of the
Kothari Commission not only in respect
of pay scales of teachers but also In
many other respects. So far as the
other questions are concerned, they do
not concern me.

SHRI B. V. NAIK: In view of the
fact that the disparities in the incomes
of Centre and State Services are at the
root of this entire conflict of Haryana
teachers' strike and their demonstra-
tion—the Government of India postman
in some States earns twice as much as
the primary teacher—what is the min-
ister going to do in the face of the
Central Pay Commission which will
further hike the emoluments of the
Central Services’ vis-a-vis the teachers
and other State services who are the
most ill-treated?

PROF. S. NURUL HASAN: I hope
the hon, member does not want me to
ensure that the Central Government
employees do not get a rise in their
emoluments when the gituation
demands it.

SHRI 8. B. GIRI: The Haryana
teachers are agitating only for the
implementation of the Kotharl Com-
mission recommendationg. Is it not
the responsibility of the Central Gov-
ernment to see that the recommenda-
tions of this Commission are effective-
ly implemented by the State Govern-
ments? If they are not implemented,
is it not the responsibility of the Edu-
cation Ministry and the Government of
India to give a directive to the
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Haryana Government to fimplement
them?

MR. DEPUTY-SPEAKER: Thig ques-
tion has been asked and answered
many times.

SHRI S. B. GIRI: If any State Gov-
ernment does not implement the wishes
of the Central Government, what action
do the government propose to take?

PROF. S. NURUL HASAN: I have
answered this question many times.

st wrcfiy Ao af¥ : war
wet A Tw ave o frax w4 e werd
weT A [ATHT 7 qAOrA forer &
dfg AT AR aga @2 wAafaw d
1R ¥ o9 FY 51 19 FY G H 9@
frd @ f g w@ ®) gowm s
fog & $ird o # fawfed o
MNras ! afx g @ @@ wr "
frwe wirsa & o wifeal o av frey
wfral Y weRE AT F F W
wftwe A oAt Y Ay e
s W F M ATy am
Gt ?

MR. DEPUTY-SPEAKER: He has
answered that question.

SHRI M. KALYANASUNDARAM:
The assurance of the hon. Minister
regarding the compreliensive review of
the educational policy is jrfelevant, so
far as this question is concerned. This
question relates to the implementation
of the recommendationg of the Kothari
Commission regarding pay scales In
several States. The agitated teachers
are courting arrest not only in Haryana
but in many other States. In Tamil
Nadu 2.000 teachers are in jail. Will
he get in touch with the Tamil Nadu
Government and find a solutionrfor the
agitation going on there regarding the
implementation of {he pay scales?

PROF. §. NURUL HASAN; This
matter has not yet been prought to my
notice it.
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SHRI M. KALYANASUNDARAM:
Sir, this has been going on....

MR DEPUTY-SPEAKER: Now that
it has been brought to his notice, he
will look into it.

=t e fewwm & faery weft oY
¥ T TG qEW AT qHA AEA §
f& wgr s wAw doifas wfsargar
Faré o g Y werd wEn
N fEm wiw #Y AR T
T & FEG qTHRIT A ATHT
§ wifas qgrEaT 3 F a7 g9 TFA
g o wE (suaam) ¥ag
STAAT ArEAT § ffF g & wearad)
FT qar= W—=ATdTr IR AT TT W@ 3,
oW ITAT WIW ¥ TG #Y gearT
g& S memtawt & Satar AT qA
faard well oY ¥ QA Avgeqar R
I ETATH FY GATA FIT | {1 W
TvET? T ATy fwer fawer w sgmar
}] Ay & faarg fawrr & @ J
B WIHFT TNTATG T gearer w1 a97°q
T WX ag Aer sew fafaes
aF qgw T q /v wraAr fae wef
9 EEATH ®) WIGT HIH F ATA
war ?
MR DEPUTY-SPEAKER We are

not concerned with the strike of the
elecirical engineers.

ff O v TR - IRveRT wERT
g & fawwy &1 w@en dw-wmrd
Wt a7 <o § 1 SoC wAw & foew §
ot tx feawdeiz & | & 9w a8 qom
wigar g fin wiord umi ot frgfer
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W ¥ g7 F7 fopear dur @ g ?
¥ a% 399 i wi A a% g
w1 fear & & gwr AR Iw HF Ay
T N7 FEwew 229 J AgY #Y 4
Y ? W wEeRwWE WY srERIwaT
gt ! @w dueewA w1 AGT A
T

PROF S NURUL HASAN I am
totally unable to comprehend the pur-
port ot 1he question of the hon.
Member Because the State Govern-
ments did want {o get expert adwvice,
the Central Government appointed a
high-powered Commission to give 1ts
views on varioug problems The State
Governments have been influenced, as
I said, several times Yy 1he recom-
mendations of the Kothar: Commuission,
mncluding 1n the matter of pay scales
of the teachers.

st srernt W ;. SuTewer wERA
% qg T argAr g 5 ST s
N fawrfrw Y am &9 § gomr
qwre &) feadt  gAerfn sog sy
qidfr ?

PROF S NURUL HASAN I do not
have the information.

SHRI P M MEHTA: Will the hon.
Minister be pleased to tell us what
efforts have been made by the hon.
Minister to persuade the Chief Minister
of the Haryana State Government,
shr1 Bans: Lal, about this matter and
whether the Central Government is
considering any proposition to solve
the difficulties of the State Govern-
ment?

PROF. S. NURUL HASAN 1 have
been holding consultations with the
Fducation Minjster of Haryana.





